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STATEMENT RE. APPOINTMENT OF 
REPRESENTATIVES OF WORKERS ON 
THE BO.\RD OF DIRECTORS OF HIN-

DUSTAN STEEL LIMITED 

THE MINISTER OF STEEL AND MINES 
(SHRI MOHAN KUMARAMANGALAM): 
Deficiencies in steel production have been a 
matter of great concern to the Government as 
well as to the House. As the House is aware, 
a number of steps have been considered to step 
up production. One of the factors which has 
affected production is unsatisfactory industrial 
relations that have existed in certain units of 
Hindustan Steel. 

In this context, it is a matter of gratifi-
cation that the recent wage agreement con-
cluded by the Joint Wage Negotiating Com-
mittee for the Steel Industry through bi-partite 
negotiations not only settled the question of 
wages for the next 4 years starting from 1st 
September, 1970 but also covered a number 
of other allied matters. This Committee is a 
representative organization consisting of four 
representatives of the employers from the foul' 
main producers of steel (Hindustan Steel Ltd., 
Tata Iron & Steel Co. Ltd., Indian Iron & Steel 
Co. Ltd. and Mysore Iron & Steel Ltd.) and, 
on the workers; side fifteen representatives-
three each from Central Trade Union Organi-
zations viz., the Indian National Trade Union 
Congress, AIl·India Trade Union Congress 
and the Hind Mazdoor Sabha, and one re-
presentative each from recognized unions at 
Jamshedpur, Burnpur, Rourkela, Bhilai, 
Durgapur and Bhadravati. 

The Committee has decided to continue 
to function in order to supervise and ensure 
the implementation of the agreement in a 
spirit of goodwill and to maintain peaceful 
and harmonious indust rial relations and to 
make every effort to increase productivity. 
I have addressed the Committee and was im· 
pressed with the spirit of goodwill and coopera-
tion which governs their discussions. I have 
requested the Committee to take up broader 
responsibilities, especially those flowing out 
of the urgent need to increase production. As 
a consequence, the name of the Committee has 
been changed to Joint Negotiating Committee 
for the Steel Industry. 

In this background and with a view to 
llrth!r strongth~n the relations between tho 

management and the workers in HSL, Govern-
ment have proposed to the trade union re-
present~tives on this Committee that 2 repr~. 
sentatives of the workers may be appointed to 
the Board of Directors of the Hindustan Steel 
Limited. The workers' representatives have 
welcomed the proposal and promised to, send 
their suggestions for the implementation of 
this proposal. 

Government hope that this step would help 
materially in obtaining the full cooperation of 
the workers in increasing production in Hindus-
tan Steel and thus contribute towards the im· 
provement of our economy and the fulfilment 
of our Plans. 

PERSONAL EXPLANATION BY MEMBER 

RAJMATA V. R. SCINDIA (Bhind): Mr. 
Speaker, Sir, on 23rd March, 1971 Shri S·M· 
Banerjee said in the course of a Calling Atten· 
tion discussion, "and also what happened in 
Morena. Villages have been burnt by the 
Rajmata of Gwalior." 

I do not have the slightest idea as to what 
Shri B:merjee was referring to when he alluded 
to some happenings in Morena. As to his 
remark that "villages have been burnt by the 
Rajmata of Gwalior", I wish to affirm with 
an the emphasis at my command that the 
statement is not only incorrect but malicious. 
It is a slander on my record of public service. 
(ll/ferrupl iOlls) 

SHRI SHYAMNANDAN MISHRA (Begu-
sarai): Sir, you should pull them up. When 
others are intcrrupting you pull them up ... 
(llIterruptioIlS) 

SHRI ATAL BEHART VAJPAYEE (Gw;\-
lior): Thcy have no sense of dcccrcy. 

RAJMATA V. R. SCTNDlA: Sir. re-
marks of this nature 8gainst mCIllPers are beir.g 
made from time to time. I fervently appeal to 
you, Sir, to safeguard our honour and the 
prestige of this augu&t House. 

SHRI S. M. BANERJEE (Kunplll): Sir, 
I rise on a point of order. You have all<l~cd 
her. I have nothing against the Rajmat3. She 
is as a sister to me. 1 am 110t going to l\d\l 
lO it. 



1\.9 pleclion tQ Cpmmittee l~N~ 14, 1971 Re. Dissolution 0/ 
PU!ljeb Assembly 

SHRI PILOO MODY (Godhra): If he is 
going to apologise, he may be allowed to 
speak. 

SHRI S. M. BANERJEE: Rule 357 says::-

"A member may, with the permission 
01 the Speaker, make a personal explana-
tion although there is no question before the 
House, but in this ca~e no debatable matter 
may be brought forward, and no debate 
shall arise." 

A debate in the matter shpuld not be 
allowed. 

SHRI PILOO MODY: Now he is debating 
the matter. 

SHRI S. M. BANERJEE: I am not de-
bating it. 

SHRI SHYAMNANDAN MISHRA: You 
life satisfied witl} the statement. 

MR. SPEAKER: You s!lid something 
and the Member has a right to make a personal 
explanation. I am not going to lII10w an~thing 
further. 

SHRI g. M. BANERJEE: She says, 
"maliciol,ls". I have 110 intention of maligning 
her. Why should I malign anyone? ~ am happy 
th it th~ Raj:mta did not act' unGer tl}e instiga-
tion of the Jana Sanj:lh. Very ~00!-1. 

SHRI ATAL BlHARI VAJPAYEE: He 
is m"'lkL'g another allegatiOJ:-ba~eh;ss, mis-
chievous, malicious. 

SHRI S. M. BANERJEE: Thank you; 
thank you; thank you. 

12.47 hrs. 

ELECfION TO COMMITTEE 

GOVERNING BODY OF INDIAN COUNCIL OF 
MEQICAL RESEARCH 

THJ:. MINI&Tf!R OF WQRKS AND 
HOUSING AND HEALTH ANP FA,MILY 
PLANNING (S.HJU UMA SHANI\A& Dl"-
SHIT): Sir, I move the following:- ' 

"Thnl in pursuance of Rules 20 (6) 
and (17) anQ 24 (2) of ll}.c Itu\.es, ilegl!iatipns 
and j}ye-li'w!l Qf the J.n~ian Co.Llncil of 
Mcdkl\l Research, the Jnl.mbcn .of tbis 

House do proceed to elect, in such !Danner 
as the Speaker may direct, two members 
from among themselves to serVe as members 
of the Governing body of the Indian 
Council of Medical Research." 

MR. SPEAKER: The question is: 

"That in pursuance of Rules 20 (16) 
and (17) and 24 (2) of the Rules, Regulations 
and Bye-laws of the Indian Council of 
Medical Researc~, the members of this 
House do proceed to elect,' in such manner 
as the Speaker may direct, two members 
from among themselves to serve as members 
of the Governing body of the Indian Council 
of Medical Research." 

The motion was adopted. 

RE: DISSOLUTION OF PUNJAB 
ASSEMBLY -Contd. 

MR. SPEAKER: As for item 7A, r,,-
garding certain points raised on' the dissolu-
tion of the Punjab Assembly, when I was re-
ferring to rule 317 the Prime Minister got up 
and said that they had just lhen received some 
information. 

SHRI BUTA SINGH: You shoull;! not 
preclude us from making our obsel vations. 
This is a very serious matter. 

MR. SPEAKER: We wilI fix up some time 
later on, 

SHRI BUTA SINGH: We may have t!1.e 
discussion later on but now let us make some 
observations about what happened in Punjab. 
The HOllse must be mad~ awan;: of what hap-
pened in Punjab and in what manner. The hon. 
Member, Shri Darbara Singh, has already 
given Ii Illotion. Let him at least move it. 

MR. SPEAKER: There is no motion and 
there is no qu~stion of moving ar.ythir g, It is 
under rul!! 377. Something ~in t;e r~feJf\.9 tp 
under rule 377 if it is not ji point of 9r~9r. 
MemQ~rs',wanteg to nlis9 this ~imS$icn : ql 
J said tPilt I WOl1ld \<c,ep it ip Vil-\\ : n! III Ihm 
know later on. One is P>' Shli l-Iui :J(id.ue 
Singh, Sl!rdar parbara ~iq,h, ShJi ~(.t hI 
Kapur and Shri Vayaler lhvi;: .. tll.,1 ~ I: the 
same subject is by Dr. Henry Austin ~rd !:ro-
QtItOl' by Shri Vikrom Mobl\iIlO. It IS n~t a 
s.iJlgl~ olle. I thillk, I ... m balV.IJ 10 cOWllde 


